
Obsolete clzcictnje?z ts. [ACT XIV 

ACT No. XIV OF 18'70. 

Pi\ssICLI BY TllE GOVERNOR GENERAL O P  INDIA I N  COUNCIL. 

(/?eceil;ed Ihe assent of the B o v e r ~ ~ o r  Ge?~et.al 071 the 6th 
ApiZ 1870). 

A11 Act for relnealiilg certain enactlilents whicl~ liavc 
ceased to be in force, or have become uanecessary. 

Preamble. WHEREAS it is expedient that certain enactments 
(mentioned in the scliedule to this Act) which hzve 
ceased to be in force otherwise than by express ancl 
specific repeal, or have by lapse of time and change of 
circumstances become unnecessary, or which merely 
repeal prior enactments, should be expressly and spe- 
cifically repea,led ; It is hereby enacted as follows :- 

Euactmetlts 1. The enactments mentioned in the schedule to 
in schedule 
repealed. this Act are hereby repealed to the extent specified in 

the third columll of the same schedule: 

Provided that the repeal by this Act of ally en- 
actiiient shall not affect any Act or Regulation ill 
which such enactnient has been applied, incorporated 
or rcferred to : 

And this Act shall not affect bhc validity or in- 
~raliclity of anytliing already done or suffered, or any 
incleninity already grantecl, or any riglit or title already 
acquired or accrued, or any reinedy or proceediag in 
respect thereof, or the- proof of any past act or 
bliiilg : 

Xor sllall this Act affect ally principle or rulc of 
l a~ l~ ,  or estahlishecl jurisdiction, foi~iii or course of 
~lcacliiig, practice or 'l~roceclure, or existing usage, 
custom, 1)ri~-ilcgc, ~cst~rict~ion, c sc i~ i~~ t io~ l ,  oflice or 
:q~]min t~~lent ,  iiot,n-it,i~sl ancling that, t l i  c saiile rcsl~ec- 
tivcly Inn?- l r a ~ ~ e  been in an3 lLiaililcr alIirliicd, rccog- 

njzcd 



nized, or 
repealed 

Nor 
diction, 
tion, us; 

2. 
1870." 
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derived by, in or from, any enactment hereby 

I shall this Act provide or restore any jwis- 
office, custom, privilege, restriction, exernp- 
age or practice not now existing, or in force. 
This Act may be called " The Repealing Act, Short title. 



138 Obsolete enuctnz en ts. 

S C H E D U L E .  

PART I.-STATUTES. 

-- 

I Year and chapter. Title. 

13 Geo. 111, cap. 
lxiii, 

21 Geo. 111, cap. 
lxx. 

33 Geo. 111, cap. 
lii. 

An Act for establishing certa,in re- 
gulatioils for the better manage- 
ment of tlie affairs of the East 
India Company, as well in I~idia  
as in Europe. 

An Act to explain and amend so 
much of an Act, made in the 
thirteenth year of the reign of His 
preseut Majesty, intituled, An 
Act for establishing certain re- 
gnlations for the  beLLer manage- 
ment of the affairs of the East 
Inclia Company, as well in Inclia 
as in Enrope, as relates to the ad- 
ministration of justice in Bengal ; 
and for the relief of certain 
persons imprisoned a t  Calcnt ta 
in Bengal, under a judgment of 
the Supreme Court of Judicature ; 
and also for indemnifying the 
Governor General and Council of 
Beugal, and all officers who hnve 
acted under their orders or au- 
thority, in the undue resistance 
niade to the process of the Su- 
preme Court. 

An Act for continuing in tbc East 
Indin Companjr, for a f ~ ~ r t b c r  
term, the possession of the Brit- 
is11 territories in India, together 

Extent of repeal. 

Sections sixteen, 
nineteen, twenty, 
twenty-seven, twen- 
$-eight, tmenty- 
nine, thirty-one, 
thirty-three and 
thirty-six, ancl sec- 
tion thirty-eight 
from and including 
the words ' and for 
tha t  11url)ose' to 
the  end of the 
section. 

Sections nine to six- 
teen (both incln- 
sive) . 

Sections nineteen to 
twenty-six (both 
inclusive). 

Section sixty-one. 
Section one hundrc>cl 

ancl thirtar-scvel~ 
from 2nd illeluding 



lS70.1 Obsolete enactrne~zl.c. 

P A R T  I.-STATUTES. 

Year and chapter. Title. Extent of repeal. 

33 Geo. 111, cap. 
lii,--contil~zbed. 

37 Geo. 111, cap. 
cxlii. 

39 & 4.0 Geo. 111, 
cap, Ixxix. 

53 Qeo. 111, cap. 
clv. 

with their exclusive trade, under 
certain limitations ; fur establish- 
ing further regulatio~ls for the 
government of the said territo- 
ries, and the better administra- 
tion of justice ~vithia t.he same ; 
for appropriating to certain uses 
the reveuues and profits of the 
said Company; and for making 
provision for the good order and 
govornment of the towils of 
Calcutt.a, Madras and Bombay. 

An Act for the better administra- 
tion of justice a t  Calcutta, 34ad- 
ras and Bombay; and fou pre- 
venting Brilish subjects from 
being concerned in loans to the 
Native Princes in India. 

An Act for establishing further re- 
gula,tions for the governmellt of 
the British territories in India, 
and the admiuistration of justice 
within the same.' 

An Act for continuing in the East 
India Company, for a, f ~ ~ r t h e r  
term, the possessio~l of the Brit-  
ish territories in India, together 
with certain exclusive privileges'; 
for establishing f ~ ~ r t h e r  Rcgula- 
tions for the govenlmcat of tlie 
said territories, and thc better 
admillistratioll of justice within 
the same; and for regulating the 
trade to and from tlic 1,laces 
1vit11in tlic limits of the said 
Coml>any's Cllarter. 

the words ' nor shall 
i t  be ln\vful for any 
of His  Mqjesty's 
subjects' to the end 
of the section. 

Sections one hundred 
slid fifty-five and 
one hundred and 
fifty -nine: 

Sections four to eight 
(both inclusive), 
~ect~ioiis fiftccn, 
seventeen to t;lventy- 
s is  (both inclusive), 
seuliuii tllirty. 

Sections four, ' six, 
eight, ten, eleven, 
seventeen, eighteen, 
nineteen, twcnty- 
one, twenty-two, 
twenty-three, twela- 

Sectionsninety-eight, 
ninety-nine, one 
hundreil and one. 
onc hundred and 
four, oilc hundred 
:IILC~ eigl~l-, one bun- 
dreil and nine, ous 
ll~ulilrcd and thir- 
teen, one hlundrecl 
and twcntjr-two. 

I 
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P A R T  I.-STATUTES. 

Year and chapter. Title. ( Extent of repeal. 

5 Geo. IV,  cap. 
cviii. 

6 Geo. IV, cap. 
lxxxv. 

7 Gco. IV,  cap. 
xxxvii. 

9 Geo. IV,  cap. 
xxxiii. 

11 Geo. 17' k 1 
V n l .  I T ,  cap. 
I XXV. 

A11 Act for transferring to the 
East India Company certain pos- 
sessions newly acquired in the 
East Indies, ancl for authorizing 
the removal of convicts from 
Sumatra. 

An Act for further regulating the 
payment of the salaries ancl pea- 
sions to the Judges of His Ma- 
jesty's Courts in India, and the 
Bishop of Calcutta; for authoriz- 
ing the transportation of offend - 
ers from the Island of Saint 
Helena ; and for more effectually 
providing for the administration 
of justice in Singapore and Ma- 
lacca, and certain Colonies on the 
Coast of Coromandel. 

An Act to regulate the appoint- 
ment of juries in the East 
Inclies. 

An Act to declare and settle the 
law respecting the liability of 
the real estates of British snL- 
jccts and others, si t l~ate within 
the jurisclictioll of His Majesty's 
Su~re ine  Courts in India, as 
assets in the hands of executors 
and aclminist~ators, to the pay- 
meilt of the clebts of their de- 
ceased owners. 

A n  Act for the relief of' the suff'er- 
ers by thc insolvency of' Gi lber~ 
lticlictts, I<sqnire, formcrlg ltc- 
gistrar of t l ~ c  Supreinc Conrt of 
J udicaLurc a t  Madras. 

Section two. 

Section six. 

So much as has not 
bcen repealed, 

The whole Act, cx- 
cept as to the estates 
of persons dying 
before the first day 
of January 1866. 

The \vliolc. 



142 Obsolete enactnzents. [ACT  XI^ 

PART I.-STATUTES. 

Year and chapter. Title. 1 Extent of repeal. I 

5 & 6 T'V111. IV,  
cap. vi. 

A11 Act to indemuifjr the Governor 
General aud other persons i n  
respect of certain acts done in 
the administration of the Govern 
meilt of the British Territories 
in the East Indies subsequeut to 
the twenty-second day of April 
one thousand eight hundred ancl 
thirty-four, and to make those 
acts valid. 

The whole Act so far 
as i t  relates to 
British India. 

11 & 12 Vic., cap. '411 Act to consolidate and a.mend Sectioils one, sixty- 
xxi. the Laws relating to insolvent five, sixty-six and 

debtors in India. sixty-seven. 

17 & 18 Vic., cap. An Act to amend and consolidate Section nine, so far 
civ. ' the Acts relating to Merchant as it relates to Brit- 

Shipping. ish India. 



Obsolete etzactme?ats. 

S C H D U L E (coniirzwed). 

P A R T  11.-ACTS. 

-- 

Number aiid Year. Title. Extent of repeal. 
- 

v'X of 1836 ... Iiidigo contracts ... .. . Section one. 

,XX of 1836 ... ltevenue Sale law ... ... Sections one and 
four. 

41 of 1831 ... Land Revenue ( ~ ~ ~ l t a c k )  . . . Sectio~i two. 

xXXVI of1837... Madras Criminal Jurisdictioll Act I n  sectioil one, tlie 
\\lords a i d  figures 
' It is hereby en- 
acted that from the 
15th day of De- 
cember 1837,' and 
in sectioil two the 
words ' from the 
said day,' 

X I  of 1838 ... Amins, Bciigal ... ... I Section one, and in 
section two the 
words ' And i t  is 
hereby enacted 
that.' 

XTTI of 1838 ... Bombay-Judiciary . .. . . . I n  scctioil one, clause 
one, the  worcls ' It 
is hereby enacted in  
nloclification of the 
rules coiltained in 
Chapter VIII ,  Re- 
gnlation X V I I  of 
1827 of theBombay 
Code that' 

I n  section five, the 
words ( vitllout 
fulther costs of 
stamps to tlleparties 
except ~ ) n  ilenT exhi- 
bits if ally F U C ~ ~  

sliould be allo\\recl to 
bc filed,' and from 
and including the 
words ' but if an 
appc:tlJ to ihc end 
of thc scclion. 

_ _  - _ ---__I_ - _ _ _  - - - - _ -- .- _ .-__ 
_I_-_ 

__ --____ _ __.---__-._____-I- -_ 
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PART 11.-ACTS. 

Number and yew. Title. 

X I X  of 1838 ... 
X X I X  of 1835 ... 
XXXII  of 1835 ... 
V I I  of 1839 .. . 

Bombay Ccasting Vessels ... 
Salt Department, Bengal ... 
Justices of tbe Peace ... 
TahsildEtrs, Madras . . . . . . 

XXIV of 1839 . . . / Ganjam and Vizagnpatam ... 
X V I  of 1840 . .. 

X I I o f  1841 ... 

XXIX of 1841 ... 

An Act concerning the manage- 
melit of convicts tral~sported to 
places within the territories of 
the East India Company. 

An Act for consolidating and 
amending the Regulations con- 
cerning Military Courts of Re- 
quests for Nat.ive Officers and 
Soldiers In t,he service of the 
East India Company. 

An Act for amending the Bengal 
Code in regard to sales of land 
for arrears of revenue. 

An Acl for alr~ellclii~g sue11 parls uf 
Lhe Be~lgal a d  nilaclras CuJes as 
concern the dismissal of suits and 
appeals for neglecting to proceed 
in the same. 

, v+' 

X V I I  of 18$2 . . . An Act-relative to the number and 
powers of the Revenne Commis- 
sioilers under the Presiciency of 
Bombay. 

An Act for 1.egulating the service 
of hereditary officers uncler the 
Presiciency of Bombay. 

A11 Act for the iml~rovement of the 
a~lininistration of justicc and de- 
sl'atcll of business in tlic Supreme 
Court of' Juciicature a t  Fo1.t IqTil- 
liain in 13cnpl. 

-- 

Extent of repeal. 

Section one. 

Section one. 

Sections twoand three. 

Section one. 

Section one. 

Section four. 

The first twenty-one 
words insectioa one. 
Section eighteen. 

Section one. , 

Scotion thrcc drj1~11 
to and i n c l l i d i ~ ~ ~  
the words ' are rc- 
pealed, aud' 

Section one, and in 
sections two and 
three the words 
'and it is hereby 
enacted that' 

Sectiou onc. 

The ~vliole, 

I 



1870.1 Obsolete enactments. 

S C H E  D U L E (conti?u~el(). 

PART 11.-ACTS. 

Number and year. Title. r Extent of repeal. 

-- 

X V I  of 1844 .. . 

X V I I I  of 1844 ... 

V I I I  of 184G . . . 

An Act for increasing tlie Excise 
and Import Duties heretofore pzy- 
able to the Governnleilt on salt 
maunfactured within or imported 
into the territories subject to the 
Government of the l'residency 
of Bombay. 

An Act for the better, control and 
management of gaols within the 
Bengal Presidency. 

An Act to amend the law relating 
to advailces bol~ci jide made to 
Agents intrusted with goods, by 
extending to the territories of the 
East India Company, in cases 
governed by English Law, the 
provisions of the Statute 5 8 6 
Viulul*ia, c. 39, as allered by this 
Act. 

An Act for declaring and enacting 
the privileges of Native Officers 
and Soldiers of the Armies 
of the three Presidencies in re- 
spect of judicial and revenue 
proceedings. 

An Act for determining the durn- 
tion of thc existing Settlement 
of the hTorth-TVestern Provinces. 

Sections one, three 
and five. 

Section one, and in 
section two the 
words 'And i t  is 
hereby enacted tllaLJ 

Section nine. 

Section six. 

Sectioil one so,far as 
i t  relates to Hissar, 
Sal~aranl~orc, Moo- 
zuffernuggei+, Mee- 
rut, Bul~undshul~ur, 
Allyghur, Bijnorc, 
Bndaon, Barcilly, 
Shajel~anpore, I h r -  
rucl<abad, Allaha- 
bad, Gol,ncl;pore 
and Azimgurh. 



146 

- 

Number and ye 

I of 1547 

I X  of 1847 

XX of 1847 

- 

I V  of 1848 

X V I  of 1848 

X V I I I  of 1848 

I of 184<9 

V I  of 1849 

-- 

Obsolete e?zactnze~zts. 

PART 11.-ACTS. 

Title. Extent of repeal. 

Ail Act for the establishment anci I n  sectioll six, the 
maintenance of Bonndal.y Marks words aud iiglues 
in the North-Western Provillces ' ~ulder Act IT of 
of Bengal. 1540,' 

A11 Act regarding the assessment Sectioll eight. 
of lands gained from the sea or 
from rivers by alluvioil or derelic- 
tion n.ithin the Provinces of Ben- 
gal, Bellar and Orissa.. 

An Act for the encouragement of Section seventeen. 
learning in the territories subject 
to the Governmeilt of the 'East  
India Company, by defining and 
pro~iding for the enforcement of 
the right called copy -right there- 
in. 

$ 

A11 Act for regul~iting Coroner's I n  section two, the 
Juries, words and figures , 

' according to the 
provisions of Act 
No. I1 of 1839.' 

A11 Act to rcmove cerbain restric- The whole. 
tions on the salt trade. 

An Act for the administratioil of Sectioils three 2nd 
the estate of the late Nawab of four. 
Surat, and to continue privileges 
to his family. 

An Act to  provide more effectually Section one. 
for the puuisl~nlent of offeilces 
comlllitted in Foreign States. 

For sccm.ing Military and Naval $ections olle and four. 
pensions and supelannuatiol1atio al- 
lowaiiccs. 



lS?O.] Obsolete ertc~ctqlte+its. 

PART 11.-ACTS. 

Nnnlber and year. Title. 

X I  of 1849 . . . For securing the Abliaree revenue 
of Calcutta. 

I X  of 1850 . . . An Act for the more easy recovery 
of small debts and denxnds in 
Ca1cutt.a) M a d r q  and BomLay. 

X I  of 1850 . . . An Act to amend Act XI 1841 . . . 

X I 1  of 1850 . . . For avoiding loss by tllc default 
of PuLlic Accouutants. 

X I X  of 1850 ... Concerning the binding of appren- 
tices. 

XXV of 1850 . . . An Act for the f'orfbiture to Gov- 
ernment of deposits made on in- 
complete sales of land under Rc- 
gulation VII I ,  1819, and Act 
IV, I 846. 

X X V I  of 1550 . . . An Act to enable improvemeilts 
to be made in towns. 

X X X I I I  of 1850.. . An Act for amending the forms 
necessary for the sale of Putnee 
Tenures in Bengal. 

XXXJTII of 1850. For regulating incluiries into the 
beliaviom of puLlic servants. 

X L l V  of 1850 . . . An Act for co~isolidating thc Board 
of Customs, Salt and Opium, :und 
the Suddcr Board of ltevcnuc in 
the Lower Provinces of 13cngal. 

371 of 1 851 . . . Respcding certain laud in  bomb:^^ 
cdlcd Por:~s l~ni~cl .  

- -.- . .. 
. . .- .- . .. -- - -- ._ .... ._ - -. -- 

- 

Extell t of repeal. 

Section one. 

Sectioil scve11. I n  
sectioil ,sevcntecn, 
the n~ords 'by action 
of debt or 011 the 
case.' 

Section one. 

Section six. 

Scction six. 

Section one. 

Scctiorl one. 

Sections two alld 
three. 

Section one. 





1870.1 Obsolete ennctments. 

S C H E D U L E (contigt?~ed). 

PART 11.-ACTS. 

Number and year. Title. Extent of repeal. 

V I I  of 1854 ... 

X V I  of 1854 ... 

XVIII of 1854 ... 

An Act to amend the lam relating 
to Pleaders in the Courts of the 
East India' Company. 

An Act to amend Act No. V of 
1835 relating to the Bengal Boncl- 
ed Warehouse Association. 

An Act for the apprehension, 
within the territories under the 
Government of the East India 
Company, of persons charged with 
the commission of heinous offen- 
ces beyond the limits of the said 
Territories, and for delivering 
them up to justice, and to provide 
for the execution of warrants in 
places out of thc j~xrisdiction of 
the authorities issuing them. 

An Act to repeal Act No. V I  
of 1852, and to make provision 
for defraying the cost of the  
Light House on Pedra Branca, 
and for maintaining the same, 
and also a Floating Light  estab- 
lished in the Straits of Malacca, 
to the west of Singapore, and for 
the establishment and mainten- 
ance of such. further Lights in 
or near to the said Straits as may 
be deemed especlient. 

An Act t.o anlend Regulation X I  
of 1831 of the B e n p l  Code. * 

An Act rclating to Rail117nys in 
Inclia. 

Section one. 

Section one. 

Section twenty-four. 

Section one. 

Section one. 

Section tl~irty-nine. 



Obsolete enactme~zts. [ACT XI 

S C H E D U L E (costiaurrZ). 

- .  --- 
I 

Nunlber and 
year. 1 Title. Extellt of repeal. 

i - 
XXIV of 185L ... ! An Act to prohibit the possessioll In  section one, 

i of certain 0fkosire weapons in and illc]llding thC / Nalabar. ~vords 'and eveqy 

1)elss0n' to tlle end 

1 
I of the section. 

111 sectio~l t ~ ~ o ,  the 

i words 'after sucll 
date.' 

X X V I I  of 18544.. An Act to amend tbe law relatillg i to the Nazim of Bengal. 

XXX of 1854 ... An Act to provide for the levy of Sections one 
duties of Customs in the Arracml, trvelve. 
Pegu, Martaban, and Tenasse- 
rim Provinces. 

I1 of 1855 . Ail Act for the fllrther improve- Scctioll seventeen. i melit of the Law of Evidence. 

X X I I  of 1855 

XXIV of 1855 . 

An Act for the regulation 
and Port-dues. 

of Ports 

An Act to substitute penal servi- 
tude for the ~uuishment  of Trans- 
portation in rcspect of 1 S ~ u . o ~ ) ~ l ~  
ancl American col~victs, all(] to 
a~ncnd tlle Ian. rclatirlg to the 
removal of such convicts. 

Section one, a ~ l d  iu 
section thirty-five, 
the words or of 
the Igonorable 
India Conll)a11~,' 

Section forty-tllree0 



Nanlber and year. Tikle. Esteilt of repeal. 

X X V I  of 1855 ... 

XXVIII  of 1855 

XXXII  of 1855 ... 
XXXVII  of 1855 

V I I I  of 1856 ... 

A11 Act to facilitate the paj~inent 
of sinall deposits ill Goverumcllt 
Savings' Banlcs to the represeuta- 
tives of deccaseil clepositors. 

An Act for the repeal of the Usury 
Lams. 

So much of sectioil 
five a s  relates 4p f 
persons dyilig -in 
the service or in tlie 
Marine service of 
the East India 
Company. 

Scctions one, seven 
ailcl eicllt aucl t h e  

A11 Act rela,ting to en~banlrments.. Section one. I 
An Act to remove from the opera- 

tion of the general Lams alld Re- 
gnlations certain Districbs inhab- 
ited by Sonthals and others, 
and to place the same uilder the 
superintelldence of an officer to 
be s1)ecially appointed for that  
purpose. 

An Act for the better control of 
the gaols mithia the Presidencies 
of Fort St. George and Bombay. 

An Act for the better preveutioll 
of desertion by Enropean Soldiers 
from the Laud Forces of I-ler 
llajcstg a i d  of thc Xast India 
Company in India. 

Section six. 

Section one. 

I11 the title aud,the 
pre:ullible the words 
' and of thc l h s t  
India Coillpany .' 

A11 -Act to amend tlie law respect- Scctioll onc. 
ing the employment of Amecns 
lsy tlie Civil Courts i11 the Presi- 
ilcncy of Fort M'illinm. 



152 Obsolete enactments. 

S C H E D U L E (continue(i). 

PART 11.-ACTS. - - 
Number and year. Title. Extent of repeal. - 
XI11 of 1856 . . . An Act for regulatillg the Police Section one from th.  

of the Towns of Calcutta, Madras beginnillg down t, 
aud Bombay, and the several and inclsdillg tl1, 
stations of the Settlement of words ~ l ~ ~ ~ ~ t i ~ ~  
Prince of Wales' Island, S i n g s  alld' 
pore and Malacca. And the schedule. 

XX of 1856 . . . An Act to make better provision for Sectioll o m  from the 
the appointment and mainte- beginning down to 
name of Police Chonkeydars in and including the 
Cities, Towns, Stations, Snb~lrbs words rpmvided 
and Bazaars iin the Presidency of that' 
For1 William in Bengal. 

X X I  of 1856 ... An Act to consolidate and amend Sections one and 
the law relating to the Ablcaree eighty-niae. 
Revenue in the Presidenoy of 
Port William in Bengal. 

111 of 1851 ... An Acl relating to trespass by Sections olle and 
Cattle. twenty-two. 

I V  of 1851 ... An Act to amend the lnrv relating Section one. 
to the duties payable on Tobacco, I n  section five, the 
and the retail sale and rvarehous- words and figures 
iog thereof in the town of Bom- within the mean- 
bay. ing of Act XXV of 

1836,' 

X of 1851 ... 811 Act to amend Act X X X V I I  of Section one from the 
1855. 

I 
beginning dowll to 
and including tllc 
W O Y ~ S  ' this Act ; 
and' 

the law relating to tlie cultirration I XI11 of 1851 . . - All Act to consolidnte and aillclld Sectioll 

of the poppy and thc manufacture 
of opionl in the i'residcncy of 
Ii'ort TYilliam in 13cngal. 



1870. j Obsolete enactnze~zts. 

S C H E D U L E (co?l t in~iecl / .  

P A R T  11.-ACTS. 

Number and year. Title. Estent of repea,l. 

1- 

XXX of 1857 ... 

XXXI of 1857 ... 

XXXIV of 1857 

XXXV of 1857.. . 

I1 of 1858 ... 

An Aet to make better provisiou 
for the collection of Land Cus- 
toms on certain foreign frontiers 
of the Presidency of Bombay. 

A11 Act for the levy of Port-dues 
and fees in t l ~ e  Port of Calcutta. 

An Act for the levy of Port-clues 
and fees in the Port of Bombay. 

An Act relating to the sale of Gan- 
jah in t.he Presidency of Bombay. 

A11 Act for the levy of Port-dues 
in the Ports of Moulmein, Ran- 
goon, Myouk Phyoo? Akyab and 
Chittagong. 

An Act for the levy of Port-dues 
i11 certain ports in the Province 
of Cuttack. 

An Act to amencl the law relating 
to the arrest and clctentioll of' 
State Prisoners. 

Section one. 

Section seven from 
the beginning down 
to and inclucliilg 
the words ' saicl 
clateJ 

Section six from the  
beginning dowil to 
and including the 
words ' said dateJ 

Section one. 

Section five from 
the beginning clown 
to and inclucling 
the words ' said 
dateJ 

Section five. 
Section six fiom the 

Leginnirig down to 
and including the 
words ' said dateJ 

Section one. 

JrIII of 1858 ,.. All Act for the levy of Port-ducs, Scctioil seven. 
and fees in the Port of Burlschee. Section eiqht from 

the Lcgi~l~lillg do\vii 
to and i ~ i c l ~ ~ c l i ~ ~ ~  
the ~ r o r d j  said 
( 1 ~ 1 ~ '  



154 

Number and 

XV of 1858 

X X V I I I  of 

XXXV of 12 

XL of 1858 

I of 1859 

I11 of 1-859 

V l I I  of 185 

Obsolete e~auctnzents. 

PART 11.-ACTS. 

Title. ) Extent of repeal. 

An Act for the levy of Port-dues Section six from the 
in the Port of Aden. begiuning down to 

and iucluding the 
words ' said date' 

An Act for the maintenance of a Section eleven. 
Police Force for the Port of 
Madras. 

An Act to make better provision Section one. 
for the caw of the estn,tes of 
Lunatics not subject to the juris- 
diction of the Supreme Courts 
of Judicature. 

An Act for making better provi- Section one. 
sion for the care of the persons 
and property of Minors in the 
Presidency of Fort William i n  
Bengal. 

An Act for the amendment of the 
la,w relating to Merchant Seamen. 

An Act for conferring Civil Juris- I n  section eleven, the 
diction in certain cases upon words 'or who 
Cautonment Joint Magistrates, shall be appointed 
and for constituting those Officers Register of Deeds,' 
Registers of Deeds. and the words ' and 

Registers of Deeds 
respectively,' 

An Act for simplifying the proce- I n  section three hun- 
dnre of the Courts of Civil Jucli- dred a ~ ~ d c i ~ l ~ t ~ - t w o ,  
cnturc not established by Royal the words ' in any 
Charter. Court of Judica- 

ture establisher1 by 
Ttoyitl Cl~artcr, orJ 

Scction three hundred 
and eighty-seven. 



1870.1 Obsolete enactnzents. 

S C H E D U L E (co~z,tinuerl). 

PAET 11.-ACTS. 

- 

Number and year. 

X of 1859 ... 

X V I I  of 1859 ... 

XX of 1859 ... 

XXII  of 1859 ... 

Title. 

An Act to amend the law relating 
to the recovery of-rent in the 
Presidency of Fort William in 
Bengal. 

An Act to improve the law relat- 
ing to sales of land for arrears 
of revenue in the Lower Provia- 
ces under the'Benga.1 Presi- 
dency. 

A11 Act to make better provision 
for the trial of Pilots at the 
Presidency of Fort William in 
Bengal for breach of duty. 

An Act to provide for the limita- 
tion of suits. 

An Act to amend the law for the 
realization of revenue from Ab- 
karee in the Island of Bombay. 

I An Act for the suppression of out- 
rages in the Dislrict of Malabar 
in the Presidency of Port St. 
George. 

A11 Act to amend Act I of 1852 
(for the consolidation and amencl- 
il~cnt of the Lams relating to the 
C~istoills ~ulcler the Presiclency of 
Bombay). 

Extent of repeal. 

Sections one and one 
hundred and sixty- 
seven. 

Section one. 

Section one. 

Sections eighteen, 
twenty-one and 
t w  enty-t bree, and, 
in section nineteen, 
the proviso. 

Section one. 

Section one. 

Section one. 



Obsolete elzuctm.elzts. [ACT XIV 

S C H E D U L E (condi7mec~. 

PART 11.-ACTS. 

Number and year. Title. Extent of repea,l. 

XXIV of 1859 ... An Act for the better regulation Sections two a,nd 
of the Police within the terri- three and the sche- 
tories subject to the Presidency dule down to and 
of Fort St.  George. including the words 

' said clause' 

XXV of 1859 ... A11 Act to prevent the over-crowd- Section nineteen. 
ing of Vessels carrying Native 
passengers in  the Bay of Rei1gn.l. 

I1 of 1860 . . . An Act to amend the law relating I n  section one, the 
to the carriage of Passellgers by words and figures 
Sea. ' under Act X V  of 

1842,' ' under Act 
X X I  of 1844,' 
' under Act X X X I  
of 1855.' 

V I I I  of 1860 ... An Act for regulating the estab- Section one. 
lishment and management of 
Electric Telegraphs in India. 

x X I I I  of 1860 ,.. An Act to 'amend Act X X I  of Section one from the 
1856 (to consolidate and amend beginning down to 
the Lam relating to the Abka,ree and including the 
Revenue in  the Presidency of mord 'repealed' 
Port William in Bengal). aud the schedule. 

S X V  of 1860 . . . An Act for the levy of Port-ducs Section five fro11 tlne 
in the Port of Uassein. beginning down to' 

and including the 
words 'said date' 

~ ~ ~ 1 1 1  of 1860 An Act for the establishment; and Scctions 01le and 
maintenance of boluidal-p marlcs, thirty-three. 
allil for facilit:iti~~g the scttlclllollt 
of 11ound:uj. dis1)ntcsiiu tlic Pre- 
sidcucy of Igort St.  Uec~~gc.  



Obsolete elzactmefzts. 

S C H E D U L E ( c o ~ ~ l i m ~ e c l , ) .  

PART'. 11.-ACTS. 

Number and year. 

X L V I  of 1860 ... 

X L V I I I  of.lSG0. .. 

Title. 

An Act relating to the n~anufacture, 
importation and sale of arms and 
ammunition, and for regulating 
the right to keep and use the 
same, and to give power of dis- 
arming in certain cases. 

The Indian Penal Code ... 

An Act to autho~ize and regulate 
the emigration of Native labourers 
to the French Colonies. 

An Act to amend Act XI11 of 
1556 (for regulating the Police 
of the towns of Calcutta, Mad- 
ras and Bombay, and the several 
stations of the Settlement of 
Prince of Wales' Island, Singa- 
pore, and Malacca) . 

An Act to snlend the law relating 
to vacatious in thc Civil Courts 
n~ithiu the Presidency of Fort 
William in Uengal. 

An Act to repeal certai~i R.egula- 
tions and Acts relating to the 
1)rocedure of the Courts of Cixlil 
Judicature not cstnblishecl by 
lloyal Charter. 

Extent of repeal. 

Sections one, fifty- 
two and fifty-five. 

I n  section five, the 
words 'or of the 
East India Com- 
panjT, or of a.ny 
Act for the govern- 
ment of the Indiau 
Navy,' 

Section one. 

Section one from tllc 
1)eginning down to 
and including the 
words ' repealed, 
and' 

Section onc. 

Tlic iirhole. 



158 Obsoletc cnuctmcnts. 

S C H E D U L E (continuecl). 

PART 11.-ACTS. 

Number and year. Title. Extent of repeal. 

X V I  of 1861 ... 

X V I I  of 1861 ... 

XIX of 1861 ... 

An Act to remove certain tracts of 
country in  the Rohilcund Division 
from the jurisdiction of the tribu- 
nals established under the general 
Regulations and Acts. 

X X I I I  of 1 Y G 1  ... 

An Act for licensing and regulating 
stage carriages. 

An Act to amend .Act XIV of 
1843 (for regulating the Customs 
Duties in the North-Western 
Provinces). 

An Act to provide for a Govern- 
ment Paper Cwrency. 

An Act to amend Act V I I I  of 
1859 (for simplifying the proce- 
dure of the Courts of Civil Jucli- 
cature not establishecl by Royal 
Charter). 

I n  section four, the 
words ' sha,ll not 
call for the futwah 
of its Law Officer, 
and' 

Section seven. 

Section twenty-two. 

Section three. 

I n  the preamble, from 
and including the 
words 'and whereas 
due noticeJ down 
to and including 
the words 'herein- 
after provided ;' 

Section one. 
I n  section two, the 

words 'After the 
passing of this Act,' 
and the words ' ex- 
cept the Banks of 
Bengal, Madras and 
Bombay up to the 
said 1st day of 
March 18G2, and' 

Sections one and 
forty-three. 



1870.1 Obsolete enuct~?zents. 

PART 11.-ACTS. 

Number and year. Title. Extent of repeal. 

XXV of 1861 ... 

X X I I I  of 1862 ... 

An Act for simplifyillg the pF0Ce- 
dure of the Co,pts of Criminal 
Judicature not established by 
Royal Charter. 

An Act for regulating the Bank 
of Bengal. 

An Act to provide for a new Silver 
and a new Copper Coinage. 

An Act to provide for the levy of 
Fees and Stamp Duties in the 
High Court of Judicature a t  Fort 
William in Bengal ; and to sus- 
peud the operation of certain 
sections of Act V I I I  of 1859 iu 
Lllu txticl IIigh COIII*~. 

An Act to amend Act X I  of 1862 
(to amend the duties of Customs 
on goods imported and exported 
by sea). 

An Act, t,n define t h e  jurisdiction 
and to regulate t,he procedure of 
the Courts of Civil Judicature 
in British Burma, and to pro- 
vide for the extension of certain 
Acts to the said territory. 

An Act to consoliclnte and amend 
the laws ~ul ; lL i i lg  Lo Llle a c l ~ ~ ~ i l ~ i s -  
tratiou of the D e p a r t ~ n c ~ ~ t  of Sea 
Ciistjollls in lnclia. 

Section four hundred 
and forty-five, ex- 
cept so far as it 
empowers the Gov- 
ernor General in 
Council to extend 
the Act. 

Sections one and 
forty-two, and the 
second proviso in 
section eleven. 

Section one. 

Sections seven, eleven 
and twelve. 

The whole. 

8ect,iions one and 
twenty-eight. 

Sectioiis two and 
two 11uii;lrecl xucl 
thirty. 



160 Obsolete ennctvnents. 

PART 11.-ACTS. 

Number and year. Title. 

V I I I  of 1863 ... 

XIX of 1863 ... 

X S I V  of lSGS 

An Act for the a,mendment of the 
lam relating to the comfimement 
of prisoners sentenced by Courts 
acting under t,he - a~ltliority of 
Her M:jjesty, a i d  by certain 
other Courts, and of prisoners 
convicted of offelices in Native 
States. 

An act to bring the Pergunna.hs 
of Mahoba a,nd Jeitpore, in the 
District of Humeerpore, under 
the operation of the Genera,l Re- 
gulatious. 

An Act to amend Act I of 1559 
(for the amendment of the law 
rclating to Merchaiit Seamen). 

An Act to collsolidate and sbmend 
the law relating to the partition 
of estates paying revenue to Gov- 
ernment in the North-Western 
Provinces of the Presidency of 
Fort William in Bengal. 

An Act to ennble the Government 
to divest itself of the lnanageinent 
of Religious Ehdomments. 

A n  Act to aniencl Act I of 1863 
(to define the jurisdiction and to 
regulate tlie proceclure of thc 
Courts of Civil Juclicature in 
British I<urma, and t o  lwoside 
for the esteusion of ccrtaii~ Acts 
to t he  s:~id Icrrilory), 

Extent of repeal. 
- 

Section one. 

Sections two, three, 
four, five, six. 

Sectign one. 

Section one, and the 
first eight \\ror& of 
sectiou two. 

Section fifty. 

Section one. 

Scctious four nucl five. 



PART 11.----ACTS. 
-- - - - --- -- -- - 

Nit mber and year. Title. 

V I I  of 1864 ... 

XVII  of 1864 ... 

An Act for regulating the impor- 
tation and manufacture of ali- 
mentary salt, in the territories 
administered by the Chief Com- 
missioner of the Central Prov- 
itlces. 

An Act to give further effect to 
the provisions of Act I V  of 1 SG3 
(to give effect to certain provi- 
sions of a Trealy between Ilis 
Eecclloncy tho Earl u l  Elgin ancl 
Kincarclilie, Viceroy and Gover- 
nor General of India, and His 
Majesty the King of Bmmah). 

An Act to  consolidate and amend 
the laws relating to tlie emigra- 
tion of Native labourers. 

An Act to constitute an Office of 
Official Trustee. 

An Act to malre provision lor thc 
Administratio11 of Military Can- 
tonments. 

X X l V  of' 1864 - .  . An Act relating to the Adrninis- 
tration of ccrtai~l Districts under 
tlie Government of the Lieutc- 
l~al l t  Governor of the North- 
VTestew Provinces. 

A11 Act to provicle for the cstensio~l 
of Act X X I  of 1856 (to consoli- 
date and amend thc law relating 
to tllc Ablcarec ltevellue in t he  
l'rcsicleucy of I%rt William in 
13engal), to t l ~ e  provinces nlidcr 
t l ~ c  coatrol of thc Licntcnaut 
Covcraor of t l ~ c  1'nnjBb. 

'I. G 1 

- - - - 

Extent of repcal. 

Sectioli one. 

Section two. 

Sectioils onc ancl 
eighty-four, and 
schedule A, 

Section two. 

Sectioiis two, thirty- 
seven and the sche- 
dale. 

Sectiou firteeu. 



Obsolete elauctwaesats. 

P A R T  11.-ACTS 

Number and year. Title. Extent of repeal. 

An Act to consolidate and amend 
the law relating to Courts of 
Small Causes beyond t,he local 
limits of the ordinary original 
Civil jurisdiction of the High 
Courts of Judicature. 

An Act to amend the procedure of 
Her Majesty's High Court,s of 
Judicature in the exercise of 
their original Criminal jurisdic- 
tion, and to provide for the ex- 
ercise of' such jurisdiction a t  
places other than the Presidcncy~ 
Towns. 

An Act to dcfinc the juris.clictioil 
of t.he Courts of Civil Judicature 
in tllc Ceillral Provinces. 

Section two, from 
the begjnning 
down to and includ- 
ing the ivords 'Pro- 
vided that' 

And from and includ- 
ing the ivords (and 
all suits' down to 
the end of the 
section. 

I n  section nine, the 
words 'From and 
after the date on 
which this Act 
shall come into 
operation,' and, in 
sec l io~~s  twenty- 
txo, tmenty-three, 
twenty-four and 
forty-four, tho 
words From and 
after t,he nommencc- 
merit of this Act,' 

Sections forty-five 
and forty-six. 

Section twcnty-foul.. I 



lS70.] Obsolete enactrnelzts. 

Xumber and year. Title. I Extent of repeal. 

XIX of 1865 . .. 

An Act to define and amend the 
law relating to Marriage and 
Divorce among the Parsees. 

An Act to define the jurisdiction 
of the Courts of Judicature of 
the P a ~ ~ j i b  and its Dependencies. 

An Act to amcnrl the law relating 
to P1eader.q nnd Moolrhtars. 

An Act to amend t,he constitution 
of the Chiof Court of .Tndicature in 
t,he Y3tljiil) and its Del~endencies. 

hl Act to provide a summary pro- 
cedure on Bills of Exchange and 
to amend in certain respects the 
Commercial Law of British India. 

The India11 Compa,nies' Act . . 

I n  section seven, the 
words ' who may 
be the Registrar 
appointed u n d e r 
Act X V I  of 2864 
(to p~ooicle for the 
registration of as- 
surances) .' 

I n  section fifty-three, 
the words ' shall 
comnleilce ancl take 
effect on the first 
day of September 
1865, and' 

Sections twenty-four 
1 and twenty-five. 

Section three and the 
first schedule. 

Sections forty-five, 
fifty-two and fifty- 
four. 

I n  section two, the 
words From and 
after the first clay 
of May ISGG," 

Sectioils two hun- 
dred and nine teen, 
two l~uncl~ecl alld 
t\venty, t~vo 11un- 
drecl and twenty- 
one and t\vo 111~1- 
drecl ant1 l w o n l y  - 
t\\ro, a11d the third 
schctlulu. 



Exten t  of repeal. 
-- 

The mholc. 

In  section one, the 
words ' s h d l  come 
int,o operation on 
thc  first day of 
May 1866, and' 

Section three. 

Scction three, w,nd 
scctionninety -ei$llt 
from the beginmng 
down to and in- 
cluding the word 
' notwithstanding.' 

Section one hundred 
and two. 

I11 section one, the 
words ' From a n d  
after t he  passing of 
this ActJ' 

Section two. 

Sectio J one. 

- - - -- - - .. - 



1870.1 Obsolete eanch?zents. 

S C H E D U 1, E (co?~t i?uter l  . 

PART 11.-ACTS. 
~ .. ~ - ---..----.-p---.-.-.p-- ~ .... .. - --.- .. --~.. ~ -- 

i -  
--- 

Nuillber ant1 year. ' TitJe. Extent of -repeal. 

X V I I I  of 1867 

XXIV of 1867 ... 

XXV of 1867 ... 

XXXIV of 1867 ... 

XXXV of 1867 . . . 

111 of 1868 ... 

V I I I  of 1 SGS ... 

A11 Act to amend the law relating 
to the custody of prisoners with- 
in the local limits of the original 
jurisdiction of Her Majesty's 
High Courts of Judica,ture a t  
Fort  William in Bengal, Madras 
and Bombay. 

Section two and the 
schedule. 

An Act to define the jurisdictiou Sectioil two. 
of the Courts of Civil Judicature 
in the Jhhnsi Division. 

An Act to consolida,te and amend Section two and the 
the law relating to the office and schedule. 
duties of Adm~nistrator General. 

A11 Act for the regulation of Print- Sections two a,nd 
ing-presses and Newspapers, for twenty-three. 
the pveservation of copies of boolrs 
printed in British India, and for 
the registration of such boolrs. 

An Act t o  repeal Act No. XIX  of The whole. 
1866 in the places to which the 
Madras Salt Excise Act, 1867, 
may be made applicable. 

An Act to provide temporary assist- The whole. 
ance to the financial Commis- 
sioner of the Panjgb. I 

An Act to authorize the Local Section three. 
Government of the Panj&b to 
iilvcst any person with the powers 
of an Assistant Comnlissioilcr 
or TahsildLr. 

An Act for rcl)enling cc~.t,ain enact- Tlle \\.hole. 
incnts ~vllicl~ havc ceased to l ~ c  
in force or have bccolnc nnneces- 
sary. 

I 



[ACT XIV Obsolete enncdnzents. 

S C E 1) U L E j c o ~ ~ l i r i u e d j .  

PART 11.-ACTS. 

Number and year. Title. ' Extent of repeal. 

XI  of 1868 ... A n  Act to exempt Timber a,nd The whole. 
Woods from Import Duty. 

XI11 of 1868 . . . An Act to exempt the King of Sectioil one. 
Oudh from the jurisdiction of the 
Civil Courts, and for other pur- 

, X V I  of 1868 . . . An Act to consolidate and anlend Section oile and the 
the law relating to Principal Sadr schedule. 
Amins, Sadr Amins and Mnnsifs 
in Bengal, and for other purposes. 

X V I I  1865 ... An Act to appoint a Commission The whole. 
to enquire into the failure of the 
Bank of Bombay. 

XTTIIl of 1868 ... An Act, for investing the ~omrnis -  Section five. 
sioner and Assistant Commis- 
sioner of the Neilgherry Hills 
with the powers of a Court of 
Small Causes; 

XIX of 1868 . . . An Act to consolidate a.nd amend Section t1170 .  

the l'aw relating to rent in Oudh. 

XX of 1865 .. . An Act to give validity to the levy The whole. 
of certain duties in Luclnlow. 

X X I I I  of 1868 ... An Act to give validity to certain I n  the preamble, the 
Ablr&ri Rules in British Burmah. words ' and to in- 

ciemiiify all officers, 
farmers and other 
persons who have 
acted uncier them, 
or uncler any such 
rnlcs previous1 y 
~nblished or enforc- 
ecl under thc snmc 
nnt,hori ty  ' 

And scctio~l t\vo. 
I 



Obsolete etzaclnsefits. 

- ---- - - 

Number and year. 

X X V  of 1868 . . . 

X X V I I I  of 1868 

P A R T  11.-ACTS. 

An Act to  define the jurisdictioil 
of the Courts in  Coorg. 

A11 Act to define a11d amend the 
law relating to  the tenancy of 
land in the Pa~ijiib. 

An Act for the appointment of 
Justices of the Peace. 

An Act for the maintenance of the 
Rural Police in the North- 
Western Provinces. 

The Indian Articles of War . . . 

An Act t o  amend the law rela.tiug 
to the Emigration of Native 
labourers. 

An Act to  give validity to  certain 
Rules relating to  Forests in Brit- 
ish Burmah. 

An Act further to  amend the  Code 
of Criminal Procedure. 

Ail Act  to rnake bcttcr provision 
for the collectdon of Lalid 
Customs on ccrt:~in foreign frou- 
tiers of the  I'rcside~icies of Porl 
St,. George and 13oin11;1~~. 

- - -- --- -- -- 

Extellt of repeal. 
- - .. 

Section twenty-four. 

Section four. 

Section. t ~ v o  and tl1c 
schedule. 

Sectioi~ two. 

P a r t  I, clause (c), 
paragraphs one, two 
and three. 

Sections ten and 
eleven. 

In the preamblc, thc 
words ( a n d  to in- 
demnify the  officers 
and other persons 
who have acted 
under them ;' 

Scction two. 

Sectioil t,\vo, pa1.a- 
graph one. 

Section two. 




